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Judgement

Manoj Kumar Tiwari, J

1. By means of this writ petition, petitioner has sought the following relief:

Ã¢â‚¬Å“1. A writ, order or direction in the nature of mandamus commanding the respondent no. 1 and 2/respondent revenue

authority(s) to conclude the

demarcation of the property bearing Khata No. 961, Khasra No. 4188 area 0.2310 Hect Situated at pargana Majri Grant

Parwadoon Tehsil Doiwala

District Dehradun as early as possible in accordance with law pursuant to the application preferred by the petitioner (annexure-2 to

this writ

petition).Ã¢â‚¬â€‹

2. Perusal of the writ petition indicates that not a single application has been made by the petitioner under Section 41 of U.P. Land

Revenue Act.

3. Since petitioner has alternative remedy under the said provision, the relief, as claimed in the writ petition, cannot be granted.

4. Accordingly, the writ petition fails and is dismissed. However, petitioner shall be at liberty to approach the Competent Authority

under Section 41 of

U.P. Land Revenue Act.
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